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O R D E R 

 

 
 

Per Rajesh Kumar, AM: 

 

This is an appeal preferred by the assessee against the order of 

the National Faceless Appeal Centre, Delhi (hereinafter referred to as 

the “Ld. CIT(A)”] dated 30.12.2024 for the AY 2012-13. 

2. At the outset, we note that the appeal of the assessee is barred by 

limitation by 68 days. At the time of hearing the counsel of the 

assessee explained the reason for delay in filing the appeal. The Ld. 

D.R did not raise any objection in condoning the delay. After hearing 

the rival contentions and perusing the materials available on record, 

we find that the delay is for bonafide and genuine reasons and hence, 

we condone the delay and admit the appeal for adjudication.  
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3. At the outset, the ld. Counsel for the assessee submitted that the issue 

involved in this case is the confirmation of addition of ₹55,57,500/- in 

respect of purchase of immovable property as unexplained investment 

u/s 69A of the Income-tax Act, 1961 (the Act). The ld. Counsel for the 

assessee submitted that the property was not purchased during the 

impugned assessment year at all. The ld. Counsel for the assessee filed 

before the Bench a petition under Rule 29 of the Income Tax Rules, 

1963 for admitting additional evidences which are available from page 

no.7 to 39 and is in the form of leased deed dated 24.01.2011.  

4. After hearing the rival contentions and perusing the materials available 

on record, we are of the view that the additional evidences filed by the 

assessee has a very significant bearing for the adjudication of the issue 

and accordingly same are admitted. Therefore, the same need to be 

examined at the level of the ld. AO. Accordingly, we restore this appeal 

to the file of the ld. AO with a direction to decide the issue denovo after 

taking into account the additional evidences filed by the assessee and 

affording reasonable opportunity of being heard to the assessee.   

5. In the result, the appeal of the  assessee is allowed for statistical 

purposes.  

Order pronounced on  06.03.2026. 

 

Sd/- Sd/- 
(PRADIP KUMAR CHOUBEY) (RAJESH KUMAR) 

(JUDICIAL MEMBER) (ACCOUNTANT MEMBER) 
 

 

 

Kolkata, Dated: 06.03.2026 
Sudip Sarkar, Sr.PS 
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Copy of the Order forwarded to:   
 

BY ORDER, 
 

True Copy//  
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